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1. In this applicatien the petitiener has prayed

for a directien upen the respondents te release tﬁe family
pension due te her on the death of her husband late S.N;
Gowala, Diesel Assistant Driver,B.K.S,C,,on 2.10,81 Qn%harness
under the liberalised pension Bules,1979. It is the ggievance
ef the petitiener that inspite of répeated representagi@ns
dating from 3.6.82 till 17.8.96, his pensienary benefits

have nét;been released te her.

2. Mr.P.C.Saha,ld.counsel appearing fer the respondents,
does not admit that such representatiens were receivéd by the
respendenté at any peint of time. There is, hewever, npthing

on recerd to show that these representations were received

by the respondents. Anyway, the ld.counsel appearing for the
petitiener submits that her client would be satisfied if

a directien isvissued on the fesp@ndénts te treat this applica-
tion as a representation and te pass necessary orders regarding

the release of We&x the pensienary benefits due to her husbénd

- accerding te the liberalised pensien Rules @f'1979)l’nQ@QN““&Uh_
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3. Accordingly, the applicatien is disposed eof at
the admissien stage with this directien upen the respendents

to treat this application as a representatien and te release

the family pension benefits, if any, due to the petitiener if

admissible under the liberalised pension Rules,1979 within a
perieéd of 8 weeks froem the date of communicatien ef this Order
and the Ordei?pzzsed in fhis regard, shall be cemmunicated to
the petitimﬁer within a menth frém the date of its passing.

No C@sts.
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(S.Dasgupta) : (s, Mallick)
Member(:A) B Vice-Chairman,



